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mssion which they are placing before
the country for acceptance., This is
anly a plot programme, If intentions
are not good and they are suspect,
what they may do is to make the plan
work for suffocation and death. What
we have experienced in the recent
past 1z that 1t has not been given fair
trial at all. I only hope that even
these circumstances the indigenous
doctors will come forward and reet
themselve, trammed to do the job un-
der the pilot project and that they
wil] give a good account of them-
selves The present 1dea of pilot pro-
Jacts 15 o slight improvement over no
project schemes at all There aie lot
of things which they have to do to
come to the forefront I therefore
commend this to the rural practitio-
neis, that they should take this op-
portunity to show thewr very best
The hon. Mimister has given an as-
surance tlat he 1s doing his best to
implement 1t. Keeping 1n view this
assurance, I beg of the House to
petmit me to withdraw the Resolu-
tion Thank you

MR DEPUTY-SPEAKER: Has the
hon M™ember the leave of the ITous2
to wundraw hig Re<olution”

SOME HON MEMBERS: Yes

MR DEPUTY-SPEAKER The
Re<)lutijon 18 withdrawn by leave of
the House

The Re olution was by leave,
withd=awn
16.59 hrs
RESOLUTION RE- OWNERSHIP OF

NEWw>rAPERS AND NEWS AGEN-
CIES

MR DEPUTY-SPEAKER: We will
to make sure that at least Govern-
in the name of Shri H N, Mukher-
jee —Shri Mukherjee.
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SHRI H. N. MUKHERJEE (Culeytta
—North-Egst). Mr. Deputy Speaker,
Sir, I beg to move.

“This House calls upon the Gov-
ernment to adopt immediate mea
sures for delnking and democrati-
cally diffusing the ownership of
newspapers and news agencies in
the country.”

I do not have to make a lengthy
speech 1n order to commend this
Resolution to the House because I um
only asking for the implemeniation of
a national poliry already announced—
-whether willingly or not 18 a different
matter—and I am calling upon the
Government to shed certain dilator-
ness which they have shown in regard
to this matter of the dffusinm ot the
ownership of newspaper: Ju  I'ews
agencies n thic couniry

Sir, the olher day on tha *"th of
July, answering an Unstarred Question
No 504 the Mimister replies that Gow-
ernment decision to delink new-piners
and news agencies lrom 1mJdusiries
15 unchanged In so far as atlaten-
ness 18 concerned his only answer
was thal the imnbcations *» the hight
of the Supreme Court wdeement un-
der examination’

17 hrs.

Now. we have hearl a long emough
story about the Supreme Court wdg-
ment st.ndng n the wav of de
linking newspapers and new ogencies
from monapoly nterests n industry
and it 18 more than time that Govern-
ment makes up its mind

1 took this opportunity of bringing
forward this Resolution only in order
to make sure that at least Govern
ment would say at the termination of
this debate that before this particy
lar present session is out the Bill,
which has been long in preparation
would he actually introduced

8ir, as I said, this is a long story
which I need not elaborate because
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the Houcte has heard it so often and
alzo ex-Ministers of Government have
been found so glibly offering support
to the demand at public meelings,
particularly, those organised by the
working journalists and n~pokesman
of the Government are fairly free
with thewr words of assurances re-
garding Government's intention of
fighting the monopoly in the press
industry.

“In the opinion of the Commission
the Press Commission went into this
matter and the Press Commissior had
come to this conclusion on account of
demands made by the working jour-
nalists and by many other people.
But. the Press Commission, in spite
of its miscellaneous composition. has
made very deflnite recommendations
about the diffusion of the ~wnership
of news-pipers. The (“ymmizsion
says—-1 am nuoting the words from
the Comm.ssion’s Report—as fallows:

“In the opinion of the Commission
it would be ideal if the vroprietor
of a newspaper has no olher inte-
rests but since it would not be a
praclical possibility, the Commis-
sion felt that the remedvy liez in
diffusion of effective control or ciffu-
sion of ownership among a large
number of persons so that the
chances of any dominant i.terests
among the group of owners could
be eliminated or cancelled mutually
One method of providing wmffusion
of control would be to transfer the
management to a public trust. The
Commiszion also recommended that
diffusion might be brought about by
the gradual distribution «f shares
to the employees. and to a smail ex-
tent to the public both in the exist
g undertakings and in those to
be started in future”

This wae as long ago as 1854, and
gince the days of the conquest of the
indian Presses by the tycoons of big
businass the taking over of all the
houses by the enterprises of patriotic
journalism; from the money-lenders
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the present-day successors of those

money-changers had been lashed out
of the temple of Jerusalam, This is a
long story of taking over of the pres-
ses which is the instrument of genous
collaboration between the leadership
of a country and its people znd not
a story of the taking over of the
presses but the most unspeakable ty-
coons who mint monevy out of the
miseries of the other people. This
storv 1s much more and the {ime has
come 1o put an end to it. In »pite of
thiz assurance which ha< been coming
from Government in this .egard, we
find this peculiar procratination
The Minister is here and he will have
to be answerable to Parliament and to
the country for this delay wmhich has
taken pla~c over the years.

I feel that Government should have
some pangs of conscience in regard
to thig issue, for, on so many occa-
sirns they have come forward,
through their spokesmen {o cive afl
kinds of assurances about their de-
sire to do the right thing in regard to
this point.

1 have have a number of pronouce-
ments made by Minieters nf Govern-
ment. for instance, hv \r. Gokhale
whn snoke on the desirabilitv of the
elimination of monopolv at the
Fighteenth Annual Secsion  of the
Tndian Federation of Working Jour-
nalists. He said on that ¢crasion—
and thic was a counle of vear- ago—

“The press in Indi: shoull forth-
with cease to be a mnuthpiece of
the few and shculd really reflect
knna fide the cross-currents of pubh-
l.c nninion in the countrv.”.

And he added:

“From a competitive inztitutim,
the drift unfortunately nowv is to-
wards monopoly. In myv vew. it
must be reversed.”.

‘Forthwith' was the expression uced
by this Minister of Government who
made one of his early pronountements
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before the Indian Federgtion of Work-
ing Journalists,
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Then, in April, 1971, aqain, before
the Federation of Working Journal-
ist, Mr. K. V. Raghunatha Reddy
made a speech; he was at that time
Minister for Company Affairs, and he
said:

“We have to start with the press
in order to ficht monopolists.”,

He said further:

“Having delinked commercial
Lankg from industrial house:, it is
time to free newspapers al<o from
their grip.”

Another former member of the Gov-
ernment, Shrimat: Nandini Saipathy
also made a statement before this
House in July, 1971 where she 1eite;at-
ed that the control by monopoly over
the piess and all the news agencies
in particular must go, and she refer-
rerl to that premier news ugency. the
Press Trust of India, saying that the
Press Trust of India had oromiced to
turn itself into a public trust wiick
would be run on lines which could
be popularly and democratically orga-
nised and on that basis had taken
loans, in fact, a very large loan of
Rs. 55 lakhs——this was gaid in 1971—
for the construclion of their building,
and yet they had not responrad to the
recommendation made by the Press
Commission and that Government was
trying to think out what slevs should
be taken in order in implement that
recommendation,

The Press Commission’s recommen-
dations, therefore, have been civen lip-
service to, sometimes in very effusive
language, because Ministers under-
stand very well the value of puhlic\ty
through the newspapers, and address-
ing gatherings of journalists, t'ey are
always very careful to see that thelr
ideas are supported at lesst for the
time being with some fulsome and
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exaggerated statements of intention,
but if those statements of infenijon
were really intended to be disregarded
then that really ia a most pathetic
state of affairs,

The Press Commission’s recommen-
dations in regard to the attack on
monopoly, in regard to the diffusion
of ownerships and trusts of news-
papers, in regard to
tion of ownership, in
vertising agencies and
things, which are not
solution, have been given the go-by.
They are remembered only for cere-
monial occasions for certain Minis-
terial pronouncements which are not
really intended to be implemented.
This is a state of affairs which has to
be put an end to once and for all I
would ask the Minister definitely to
give an idea to this Parliament that
it has no intention of delaying any
further, and that before the end of
the present session of Parliament he
sould introduce here the promisea
Bill for the diffusion of the owner-
ship of the presg as well as of the
news agencies which play such an
important role in our country at this
moment.

The story of this conquest of the
press by big business is such a sordid
one that I hate to have to recall it
and 1 have so many details in regard
to it that I feel perhaps I should not
make a reference to it because this
House is very well aware of the facts
of the situation. But even so, one
has to rememher at least a few things
in order not to let this medium of
relationship with our people go de-
teriorate and to degenerate in the
way it has been doing in the last
two decades and more. Aﬂ;rv all, ﬂl:e
press at one time was run people
in the days when the struggle for
treedom was going on, by people who
hadamaeofmlsdon.mhada
feeling that to be a journalist was to
he almost performing a mission
the country, From a mission,
turned out te be a sort of
to which a certain kind of

..
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were called; then it became a pro-
fession, very rightly because without
professional expertise journali m ea»
a tachnical performance cannot be
conducted properly. But for journa-
Jism to become a profession shouln
not at the same time have implied a
deterioration of journalism into ser-
vice of monopoly interests.

The fact of the matter is that today
the control of the press is in the
most undesirable hands, because big
money in India is among the worst
sharks in creation; big money in
India includes some of the
lousiest people that you can
find anywhere in the world, big money
in India is represented by those who
have not the slightest sensibility about
the needs and desires of our peovle.
and if some of the best minds who
ure trained to jcurnalism are bought
up by the representatives of big busi-
ness and are treated the way they are,
then heaven help the future of this
country, the future of any attempt at
communication between the leadership
and the people of this country.

Thig kind of process has gone on for
such a long period that today we find
that all the big newspaper chains in
the hands of people who are big guns
in industry and who are notorious for
their monopolistic practices. not mere-
ly in the sense of monopolistic prac-
tices in the more advanced countries,
but practices which stink to high
heaven.

We find the biggest newspapers in
our couniry today like the Hindustan
Times and its allied organs, the Times
of Indic group, the Indian Eaxpress
groun, the Statesman, the Hindu, the
Amrita Boazar Pairika, the Anand
Bazor Pairika. All these combines
,haye come into {hd picture as business
operators, Now, after all, if the Birlas
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and the Dalmias and such people,
whoge names one finds il unsavoury to
rerite in Parliament so often, come 1o
hold all the powers of the dissemina-
tion of news ag well as of political
views to our peorle, then we can very
wel] imagine the kind of sociely we
might have.
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I need not go into details because
they are so many that we cannot just
bother about them; besides, they are
fairly well known particularly to this
Parliament, But it is truly a sordid
thing--and we cannot forget it—that
the Vivian Bose Commision report, for
example, had shown how dreadful the
story was when the Times of India
chains of newspapers was bought up
by the Dalmia Cement and other in-
teresis. We know how shares were
transferred. how the moneylenders
took over, how the Dalmia-Jains took
over Bennet Coleman and other com-
panies with people’s money which th.y
had manipulated. Al this iz part of
reports which hag been pres.nted to
Parlilam 'nt and known to the country.
The Vivian Bose Commission had
found that the Dalmia-Jains robLed
their  shareholders of Rs. 2.61.00.(00
odd and defrauded the exchsyuer of
Rs. 14,51,979 and all that. From all
these companies came Rs. ! 87 crores
which was the price paid for buying
the Bennet Coleman Co., whuh has
brought out of Twmes of India since
1850 and so on and sg forth,

-

I do not want to go into the details
about thesc matters. They are very
well known, bat these are the papers
which mould public opinion in our
country. And here are the indus-
trialists wh.. the Press Commission
had raid ard who, every Cecent work-
ing journalist and every well-meaning
citizen of this country would agree,
should be oul of rontrol of this me-
dium of propaganda, medium of edu-
cation and meditm of inspiration of
all the social ideals which should in-
form our country at this present mio-
ment,



Circulation alone, however, iz not
an indicator of monopoly, but we see,
for example, from the Enquiry Com-
mittee on Small Newspapers on which
I had the privilege to serve, that it
pointed out in 1965, when the report
was published, that the seven news-
Paper combines—The Hindustan
Times, The Statesman, The Indian Ex-
press, The Hindu, the Awnrita Bazar
Patrika, The Ananda Bazer Patrika
The Times of Indio—consumed
8 per cent of imported newsprint
33 per cent of NEPA newsorint.
take the Hon’s ghare of whatever
of newsprint there is in the
. This incr-asing trend towards
of common owrnershin
be the dominent
is a very danger-
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oui factor the social life today.
In the case of Bennet Coleman
JMehich owns The Times of India group.
we find the shareholders are Sahu
Jain, Portland Cement Co, Jaj~ur
Udyog and 50 on and so £°ri", 'n the
Hindustan Times group, the principal
sharehalders. of course ar~ the Bra
Brothers and thelr satellites. They

AUGUST 8, 1678 Newspopers, etc. (Res) 334

the Express chain i Shriyang Prasad
Jain, brother of Shanti Prasad Jain
of Bennet Coleman, There is a pecu-

ter is married to B. D. Goenka, son of
Ramnath Goenka. Shri B, D. Goenka
lookg after the newspaper business al-
most exclusively while the father runs
between newspaper and jute, BSuvd-
denly B. D. Goenka's wife, a laly
named Saroj Goenka, blogsoms up Into
a director of Indian Express, Bombay.
This story is so sordid. I say it is
sordid because only the other day, on
th= 24th of July, there was in Parlia-
ment an Unstarerd Question No, 200
when it was asked if the CBIl had
completed its probe into the charges
of cheating, forgery and falsification
of accounts and stocks against the
directors of Indian Express group of
companies and if so what was the
result ang what haprened in the Law
Coirt. A long answer was given to it
end o1l these worthy persons belong-
ing to the Goenka family, namaly,
8vri Ramnath Goenka, Shri Bhagwan-
das Goenka, Shrimati Saroj Goenka

s~ctions of the Indian Penal Code, but
beeauss they have tonnes of momey
thev go to Court and get writ petitions
admitted in their favour atleast as an
interim provos'tion to delay the mat-
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behaved in so far as controlling the
editorial policy is concerned. I have no
time to go into the details about it,
byt Mr. Setalvad in his remuniscences
refers to the ts of the States-
man where he was made Chairman of
the Trust to control {t and when the
Tatas, Martin Burn and Mafet Lal
came together to get hold of the
paper. Mr. Setalvad has put it
on record, that for the wrongest possi-~
ble reasons piessure was put by the
repregentativeg of Tatag and their
allies on.the Statesman Board in older
to get rid of an editor, Mr. Pranp
Chopra, who was accused of being a
pro-communist in his siant on report-
mg and commentary in regard to the
United Front Government in West
Bengal in that period. Mr, Setalvad
being the upright jurist that
he is, says that it was absgolutely
against all cannons of contiol ov.r eui-
torial policy which could be legiti-
mately employed by those who are
owning the newspaper, We know sl
this. We know how a man Lke mr.
Frank Moraes, who could come one
day and find on his table a letter ot
dismissal. We know how smaller
people are treated and how these
newspaper magnets treat the top
people under their employ, because
they pay them well atleast so far as
those who are at the top are concern-
ed., Not everybody in Journalism is
paid very well. 1 have here an article
by a leading journali.t Mr. Chatur-
vedi, who has sajd--out of his remin-
isvences that Mr, Bhola Paswan Shas-
{ri began as a journalist in 1946 with
a talary of Rs, 25 snd he took up
something else because he could get
Rs, 50. Evey, today in the newspapers
which are not in the favoured cate-
gory, people are getting wages, which
are absolutely much below the mini-
mum which should be given fo peo-
ple particularly of the sort of talent
that the Journalists are supposed to

Hare are the people controlling
newspapsrs which have absolutely
pothing whatever to do with the in-
teresty of cur people. Here are some

SRAVANA 12, 1805 (SAKA)

Newspapers, 336
ete. (Res.)

people posing ag editor-in-chisf, I can
nume the papers, the names of whose
editor-in~-chiet are advertised on top
everyday but who cannot write a
leader to save their lives. I sald it
long ago. In the newspaper .ndustry
there are people now who put their
nameg as editor-in-chief, but who car-
not write a leading article even if they
are to save their lives by doing so,
Yet because they have the purse
strings, they control it. This is the
kind of thing which goes on and our
journalism is conducted in the in-
teresis of some people.

1 have found a very useful orochure
by Sumanta Banerjee published by the
Federation of Working Journalists
which tries to show what happens
with reference to the day to day re
porting in the different newspapers
es;ecially in India’s monopoly press,
in the five groups which are the most
important in India’s monopoly press,
not only in the editorial comments,
which they are free to make against
the national policies of the country,
but also in factual reporting takes a
prejudiced and partisan view. In this
book, very carefully documented re.
ferences are made. The writer refers
to about 10 items in regard to which,
quite spart from editorlal views ot
these monopoly papers, reporting was
so prejudiced and one-sided and in-
tended to mislead our people, These
were the items he has taken in the
last few years: The crisis in the
Congress leading to the split, the ques-
tion of bang nationalisation, Presi
dential Flection of 1881, abolition of
privy purses in 1970, communal riota
in Ahmedabad in 1969, the fall of the
West Bengal UF, Government preced-
ed by alleged lawless activities, the
fall of the Kerala UF. Government
preceded by interference, Punjab-Ha-
ryana dispute over Chandigarh in
1969.70 and the mid-term poll in
1971, This book shows, by document-
ed references to the manner in which
reporting is made in the monopoly
press, that their ides is to vitiste and
distort facts even in order %o produce
a completely difierent influsnce apd
impact upon the minds of our peopi»
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1 would lke it this stage mot to go
any further infe i, bectuse rmany
members, I am sure, would liks to
take part in this debate and I do hape
that the debate when it continues gets
a longer tenure, because many mem-
bers from different parts of the House
would like 1o stress on the Jovern-
ment the absolule urg:ncy of legisla-
tion on this point, I would only say,
it 13 the moat scandalous thing that
thig Government has permitled so
much delay and dialatoriness, which
1 think is more thap suspicious. This
delay and dilatoriness only suggeats
that Government's links with big
money and monopoly are still so
strong that they really do not dare
to strike at big monopoly at a point
where it might hurt their interests in
the long run. This is why Government
which hag been procrastinating over
this matter over the years, ptomising
to bring legislation over a couple of
years and more now, thig is why Gov-
ernment which sometime ago even
announced publicly—one of its minis-
ters, { think Shri K. V. Raghunatha
Reddy had toild a public meeting that
there was a draft already ready cf the
Bl which 1s only waiting fo be pro-
duced hefore Parliament, has not done
it and now for umpteen years we
are listening to the fact that because
of the price page schedule case having
heen, decided in a particular way in
the Supreme Court, Government can-
not do it, This is absolutely & lame ar-
gument which does not hold water and
that is why in order fo emphasise on
Government the absolute urgency ol
the immediate introduction ot legisla-
tion for the diffusion of the ownership
of newspapers and news agencies, 1
want Government {o give us an as
surance that they will do It here and
now, ag soon as ever that is practi-
cable. There i§ no need to delay it
any further. I would not take any
more of the thne of the House, though
there is & great deal more to be seid,
and 1 do bope that the wmembers
would take that amount of interest
which is useded in order to put maxi-

/
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mum pressure on the Government to
make sure thet this Jong deleyed
legislation is adopted by the Houge,
SHNI PILOQ MODY {Godhray: 3
want to put it op record that ap
honourable Member of Parliament was
mentioned by Prof, Mukerjee and there
was no objection Irom the Chair.

MR. DEPUTY-SPEAKER. Resolu-
tioh moved ;

“This Heuse calis upon the "Gov-
ernment to adopt irmmediate mea-
sures for delinking and democrati-
cally diffusing the ownership of
newspapers and  news agencies in
the country.” '

There 1s an amendment by Shri
Daga. Is he moving it?

SHRI M. C, DAGA (Pali): Yes, Sir,
I beg to move:

That in the resolution,—

for “delinking and demoecratically
difusing the ownership”, subati-
Lt @

“a democratic and national con-
trol and management” (1),

SHRI SOMNATH CHATTERJEE
(Burdwan). Sir, the Resolution which
has been moved by the hon. Member,
Shri H. N, Mukerjee, it 1 may say so,
15 very timely, It brings t» the notice
of the House and of the public the
farlure of the Government in imple-
menting the decision which they al-
legediy have taken a long time back,
namely, to bring forward appropriate
legislation, for delinking and diffusing
the ownership of newspapers and news
agencies in this country. We have been
reaing in newspapers Zrom time 10
time that Government have been mak-
ing policy decisions as a ritua} to
bring forward this legislation bug like
many other policies they have been
saying, this ie one of the most imipor-
tant legislationg which has not yet
heen introduced in the House.
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MR, DEPUTY-SPEAKER: He may
continug his speech when this subject
is taken up next time,

1131 hrs.

——

HALF AN HOUR DISCUSSION

FINANCIAL ASSISTANCE FOR MODERM|SA-
TION OF POLICE FORCE IN GUJARAT

MR. UEPUTY-SPEAKER: The
House will now take up the Half an
Hour Discussion.

SHRI P. M. MEHTA (Bhavnagar).
Mr. ty-Speaker, Sir, sometime
back 1 had seen a press report that
the displaced Deputy Home Minister
of Qujarat had disclosed that ‘he
Government of Gujarst had prepared
a master plan for the modernisation
of the police force and that they have
forwarded it to the Central Govern-
ment for financiul assistance, I
thought that this is a very important
matter and 1 should seek some infor-
mation from tlie Central Government.
Therefore, I gave notice of my ques-
tion. But the answer does n:t give
any information nothing comes out
from the answer. That is why I am
raiging this half an hour discussion.

Though the discussion relates to the
modernisalfon of the palice force of
Gujarat, the issue involved is much
larger and concerns all the Siates.
The question is whether the time has
not come when the police force re-
quires immediate modermsation and
overhauling. It has been reported
on various occasions in the press that
several States like Bihar, Assam and
Maharashtra are considering this im-
portant préblem. It is unfortunate

that the Government of India is in-

different to % basnic mb]m the
solution of which is very essential for
maintaining pesce In the country.

What Nas  happened recently in
Uttur Pradesh shquld not be forgotten.
It should not be taken as a normal
event or incident. The unrest and
discontént of the police force in UP

Gugjarat Police
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uitimately resullted in the pohce
mutiny. The civil ‘administration

there goi completcly paralysed and
the popuar government broke down.
This was because of the carelrssness
and negligence on the part of the
State Government and the indiffe-
rent attitude of fhe i/nion Govern-
ment. The State Government failed
to take the necessary steps ‘o redress
the grievances and remove the dis-
content of the police force in time and
the Uniwn Governmeni also failed to
assist the State Government. .

The concept of mdernisation snould
not be a narrow or limiied one. The
supply of modern eguipments should
not be the only concept of moderni-
sation of the police force. The con-
cept should be much broader and
wider and should cover the humane
aspect of the problem of the police
force.

Therefore, a new comprehensive
approach to the working of the en-
tire police force is required. The
Union Government should evolve a
mode] master plan covering the mod-
ernisation inclusive of human aspects
of the police force problems.

One Poli~e Commssion has ccme to
some interesting conclusions. I would
like to refer to it because these ob-
servations are of such nature that
will apply to the State of Gujarat
very much today. ] quote the obser-
vations as reported by the National
Herlad dated 26th May, 1972, It says-

“The U.P. Police Commission....
has come to the “irresistible” con-
clusiop that “concealment of crime
has been indulged in on an exien-
sive scale” in the State.

The Commission observes thai tha
crime statistics since Independence
“bear on their fact marks of un-
reality. lndeed, they run contrary
to the experience of everybody, and
their unreality does not need. ml.}cn?t

re



